
BEFORE THE NATIONAL GREENTRIBUNAL 
Western Zone Bench, Pune 

 
Action Taken Report on behalf of Gujarat Pollution Control Board in Original Application 

No. 229 OF 2024 (WZ), (Earlier O.A. No. 1278 of 2024 (PB)) 
 
IN THE MATTER OF: 
 
News Item Titled "Toxic gas leak claims two lives at Gujarat textile factory" appearing in 
Millenium Post' dated 27.10.2024. 
 

1. That, Hon'ble NGT (PB) vide order dated 07.11.2024 has sought the reply of respondents 
including GPCB in the instant matter. Thereby, the reply is made in succeeding paragraphs. 

 
2. That, GPCB is a statutory Board constituted under Section 4 of The Water (Prevention and 

Control of Pollution) Act, 1974. It performs the functions under The Water (Prevention and 
Control of Pollution) Act, 1974, The Air (Prevention and Control of Pollution) Act, 1981 and 
The Environment (Protection) Act, 1986. 

 
3. That the matter is registered in the Hon'ble NGT (PB) Suo-motu based on the news item titled 

" Toxic gas leak claims two lives at Gujarat textile factory" appearing in Millenium Post' dated 
27.10.2024. The matter relates to a toxic gas leak at Devi Synthetics, a textile factory in the 
Narol industrial area of Ahmedabad, Gujarat. The incident resulted in the death of two workers, 
while seven others were hospitalized due to inhaling toxic fumes. As per the article, the gas leak 
took place while spent acid, used in the printing and dyeing process, was being transferred into 
a tank. 

 
REPLY: 
 

4. M/s. Devi Synthetics, located at Narol, Ahmedabad, Gujarat has obtained Consolidated Consent 
& Authorization (CC&A) and amendment thereof from GPCB for the manufacturing of 
Processing and Printing of Clothes, which is valid up to 31.03.2028. The copy of Consolidated 
Consent and Authorization (CC&A) is annexed as Annexure-1. 
 

5. M/s. Devi Synthetics (11119) was visited a team form Regional office- Ahmedabad East region 
of GPCB in connection with the information received regarding serious health effects occurred 
to workers due to chemical reaction dated 27/10/2024 (10:00 AM) in the unit at morning hours. 
Unit is engaged into Processing of Fabric - 15 Lacs meters/month" and having consent of the 
board for the same valid till 31.03.2028. During visit, unit was observed not in operation. As 
informed, during course of this incident, processing of fabrics including dyeing, mercerizing 
and bleaching was going on and parallel, transfer of spent acid from the tanker into provided 
spent acid storage tanks (2 nos. of tanks having 10 KL capacity each) was also going on. Unit 
has provided separate storage area for spent acid and processing activity - Bleaching was 
adjacent to the spent acid storage tanks. During visit. about 15 KL spent sulfuric acid is observed 
stored within provided storage tanks. Unit has provided pipeline and pump mechanism for 
transfer of spent sulfuric acid into storage tank. No PPEs were observed provided to the workers 
for handling of toxic chemicals. 
 
Fire brigade was called from outside to nullify the effect of the chemical reactions/gaseous 
fumes generated and within 5-10 minutes of time, the air became normal. As informed, @9-10 
nos. of workers were working in the bleaching department and near to ETP area. These workers 
became fainted suddenly and they were immediately shifted to the L.G. Hospital, Maninagar 
for further treatment. Contacted person informed that primary cause of this event is not known 
yet. However, it could be due to some chemical reaction during mfg. process or mixing of 
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corrosive vapours consisting of vapor of chemical used in mfg. activity and vapor generated 
during transfer of spent acid. During visit, one spent acid carrying vehicle (GJ27X 5811) was 
observed within premises; one sample of the spent acid was collected from the tanker tap having 
greenish color and pH @2-3 on pH strip. Manifest was checked and it was noted that spent acid 
@ 10.00 MT was received through intermediate facility: Novel spent acid management facility, 
GIDC Vatva, Ahmedabad. Copy of the inspection report along with analysis report is annexed 
as Annexure-2. 

 
6. Based on the facts reported in the inspection report, GPCB issued Closure Direction with 

immediate effect dated 28.10.2024 to the Unit under Section 31(A) of the Air (Prevention and 
Control of Pollution) Act, 1981 and imposed interim environmental compensation (EC) of 
Rs.25,00,000/- (Rs. Twenty-Five lakhs only) and Bank Guarantee of Rs. 0.75 lakhs. The copy 
of the Closure Direction dated 28.10.2024 issued by Gujarat Pollution Control Board (GPCB) 
to the said Unit is annexed as Annexure-3.  
 

7. GPCB team visited the unit on 28.10.2024 for verification of compliance of the closure 
directions issued, It was observed that, the unit was found not in operation and electricity supply 
of the unit has been disconnected by Torrent Power ltd on 28/10/2024. 

 

****** 
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHTNAGAR . 382010,

(T) 079-2s232152

ByRP.A.D
CCI\-Anendment
(No AWE-82551)

No: GPTCB/ABD/CCA/NIJ4(2[I][IL[9| Ilrrc: t t2M4

Amandm.ent to CONSOLIDATED CONSENT AI{D AUTHORISATION (Under the pmovisions of
the aforesaid envirunmental aots)

To,
M/s. Devl Slmttrcdcc,
Plot No: 306. B/H Mahdumi Erbrics"
Ichrnpur-Nerol Road,
NrroL
Ahmedabad -3t2405.

SIIB: Amendment in CCA of this Bosrd-
Ref: l. Your CCA - Amcndmeirt Aplication InwardNo. 3871f Dted: 0ll0l2l024.

2. CCA order no. CPCB/ABD/CCAAIL-6I(2yID"I 1 ngn s0BW dated: 0U08/2023.

In er(trcise of the pou,er conftned rmder section-25 of the Wat€r (hevcntion and Contnol of
Pollution) Act-lyl4,under section-2l ofthe Air (Prevention and Conhol of Pollution) Act-1981 urd
Authorization undq rule 6(2) of the Hazardous and otlrer Wasne amen&nent (tvlanagement and
Transboundary Mwement) Rules'2016. framed under the EF Act-19t6 frc Consdlidated Conscnt
Auhorization (CC&A) granted to M/s. Ildvl Synthetlcs located at Plot No: 306 B/H Mrhdrmt
f,'ebrtcs, IshenpunNrrol RooG Narol, Ahmedabrd vide this office Consent o,rder no: AWH-
nAzG4 date of lrruez M|l0/&r2UljJ is being zubjected to amendment forthe following condition only.

l. The vdidity p€riod of the oder shall be up to 3fn3/202&
2. The Condition abort details of hoduction is ameirded and shall bc rcad as under.

3

3
3

.1.

.2.

SPECIFIC CONI}ITION:

Indurtry shall comply wlth the Solld lYarte Managemcnt Rolcs.20l6.
Indus0y shrll obtrln NOC fnom CGWA rs pcr ordcr of Eon Ne0onrl Giren Trlbunol
for the wlthdnrwrl of g''ound wlter, tf appllcrble
Unlt shrll offictly obey/comply tte ordens by Hon'ble Elgh Court of Guflret ln WPFIIT
98 of 2021 from drne to flmq :

Untt shall Dot crny out rny ldnd of producdon ecfvlty covercd under ElA-Notlflcadon
- 211116 wlthout obhlnlng pr{or EC from compc@nt euttorlty.
Unlt shall comply wfth Solld Euel Guldether rs well rs Corl hendllng gunennes of thls
Borrd.
Unft shell provldc ABCI}I rs pcr solld fuel guldellnee of GFCB.

3.3.

3.4.

3.5.

3.6.

Sn.
No.

hoduct
Erlsfrnc

t Printing of Cloth
(Tartile Processinc Work)

1.00 Lac Nil 1.00lac

2. hocessing ofFabrics
(Cottor/ Polyester)

Nil l5.00.Lac .15.fi) Lac

Clean Gujarat Green Gujarat
Website : htps://gpcb.guiarat. gov.in
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3.7. Unft sholl not lnstrll rny new plrnt mrchlnery, EIP Plrnt Oue gu rtrck end pnDcss0

ctrcb ln the pnemlscu rvlthout obtrlnlng prlor CTE ftom the Boad"
3.E. The fiy esh generated shell be collccted md ctortd ln fiy uh slloc.

3.9. The Oy ash rhall be ufitlzed es por Fly Ash Nodficlfron-2li2l enrl ar rrnendcd from tlne
to dme.

4. CONDITIONS I]NDER WATER ACT 194:

Water Source: Borc well.
The quantity of watfl consunption for domestic plopose, after pr,rposed dcndment, shall

inc,r,,ease from 6.0 KLI) to 10.0 XLD.
4.3. The quantity of domestic wastewatcr generatiorU after pmopooed anendmeirt sha[ incr€ase

from5.0KLD to 9.0I(LID.
4.4. Domestic cfluent shall be disposcd otrthrorgh septic tml/soak pit r'yste,m.

4.5. The quantity of the frefi water consumption for indusEial putpose, aftcr propqsed amerndment

shall incrcase fiom l0l.0Ifl,D to 1010 XLD.
4.6. Thc quantity of trade efrluent, after proposed amcn&ncnt shall incrcase froiltt 17.0 KLII to" 64O.0fiLD. :^':'.

4.7. Industial u/aste water gmeration of 6{0 KLD from mmufrcfiring prooess urd othcr ancillary
operation shall bc treated in ETP comprising of Primary, Secondary and Tertiary heatrent
froility. Trcatcd wastc'water shall be dischargpd into CETP op€mted lry NTIEIilhftcr achieving
inlet norms prescribed below.

4.1.
4.2.

4.8.

4.8.1.

fRAI,E ETFLUENI'I

The ryplicurt shalt. operate efflueirt heatment sysm efficieirtly so that eflrient from the
industrial unit shalt co,nfrrm to the CETP inlet norms meirtioned below hWEvcr the final
discharge of trcaterl effh.rcnt fro,m CETP shall adtrqe to thc presrribed smdards for CETP
of Nrol Textile In&astnrstute & Enviro lvlanagemeirt (CETP). 'i.. '

coD
Fixed Dissolved Solids

Lead

q-

zg

CEIPINI,ET NORITGI
6.5 TO 8.5

PARAMETERfi

in mitsColour
c

I
300
l0

I
2

50

Hexavalemt Chrcmium

Solids
Oil md Choase

Chlorides
Phenolic C

Ammonical
Total 2

().1

at 500

21

t2

0,0
0.

Cadmium
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GPGB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T> O7e-2e2s2152

PARAMEITRS CETP NLETNORMSI
Nickel 3mslL

StlnclL
Arsenic o'?,o,,dl-
Seleirium 0.05m9/L
Boron 2qg,ll-4.8.2. Ihefinal tneated efl uqt confrming to CETP inletnorms shdt be fullycorweyedintoCETP

of tvl/s. Narol Terilile Infrastnlsture & Eaviro Manage,ment (CETP) through mdcrgrormd
&ainage system of ITITIEM, in no csse eflueirt shsll bc discharged in to Environmcnt by
anymeans.

4.8.3. In case of frilurc of CETP, applicurt shall have to heat the tade eftlueirt of their udt tulty
so as to achieve the quality of the treated eftluent from flreir indus,Eisl pemises as per the
GPCB mentioned md shall be into prpeline.

4.8.4. ofwater waste uratcrgpncration md waste

Itrdustry shall provide fix pipeline with flow meter for treatcd efluent at outlet of ETp and
shall maintain its record

5. CONDITIONS TJNDER TEE AIR ACT I9I1:

5.1. shall be used as fuel.

Clean Gujarat Green Gujarat

Unit shall rnaintain daily logbook
water conveyedto CET?.

4.8.5.

PARA}IETERS GFCtsNORMS
PH 6.s TO 8.5
Iemperahre 400 c
Suspendcd Solids l00Ec/L
Oil and Grease l0tts/L
Fixed Dissolved Solids 2100mc/t,
Phenolic Compormds lmslL
Sulptiacs 2.0mslL
Ammonical Nitnoge,n 50me/[,
Total 2mell-.
Hexaveleirt Chromiun 0.1mdL
E@(5 daysd2dc) 30mE/L
coD 25Org.ll.
Chlorides 600mg/L
Sulphatc t000rns/L
Bio-Assay Test 907o survival of fish aftm 96

hours in lm96 efflucnt

Sr. No. Ufrllty IIlcl Erlrtlng
Ouentlty

Prnopocod

QurnflB
Totrl

Quantltv
1

Steam Boiler (1.5 TPII)
(To be rcnroved)

2.
Thennic Ftuid Heater
(1500 U) (to be reinoved)

Agro wastd
Bio Fuel

45
MT/day

3
SteamBoiler
(4 T"II) (ProDosod)

4.
Thermic FluidHe8tcr
(1500 U) (ProposGd)

Iryorted
CoaUfufowasnd

Bio fuel.

45
MT/day

45
MT/day

f^?

Website : https//gpcb.gujarat.gov.in
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5.2.

ffi#f*Tffl instalt & opemate air pollution conror rysrcrn in qd€r ro achieve nonns

o shallprovide rruto firel fteding- system for Boiler& IFH aspoposed.

to

5'4' Thc,e shali be no proces gas ilmission fiom rnan,frcturing pmocecs & oilrer ancilluy gpcratiur.
6' Authortaflon u-ndcr RutG! .(2) o! Hrzrrdour end other wrutec [Mrnagemmt &Trrtcboundrry Morrem;;tidE _ zot6.[,orm _21

6'l' l[/r' Brnral rerfile Mills is lreneby granted an arrhorizotion_to opc*rrc froility for followingon tht: p.*i*r rit""t o at pbt;;,ld-nr-frifrftd'rranrr, 
Nrtot,

6.2. The Condition No: 5.2 shall be amended andread as rmder.

Strck Sbck Attrctcd Strck
APCM Prnme[er Permlglble

I

2. th€rmic Fluid
Heater r500( u)

be

Stcan Boiler
(1.5 TPH)

be

Steam Boile
(4 TPH) 34.50

m
Bag filter +alraD

scrubber
Therriric Fluid
Heater (1500 u) Cyclone scpamtor

+ Alkali scrubber

Particulate m;rttq
sq
NOx

I50 rngNm3
t(X)ppm
50pprn

Sr.
No. tVecte Se.heduIe

Feclllty

I Discarded
Containq/
Liners

240Nos

6fi) Nos

750 Nos

900Nos

1000Nos

1500Nos
I-33.3

Collection, $torage
Tru &sportation Disposal
by tos.Jling authorized

2. l0 Lit 90 Lit 100 Lit I-5.t
Tlmryortatignr

selling to authorizod

& Disposal
lEuseby as hibricant or

3.
ETP
Studge 3.0I\,fT 9.0 MT 12.0I\,IT I-35.3

ColleciorU
Transportatibn &, Disposal.
il,

4.
Textile
Cheurical
Residue

2.50 tilT 3.0 MT

t,

rs

' Pagc 4of6
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR. g82OtO,

(T) O7o-2s2s21g,2

tt Specffic Condlflonr
Arers (SPA)

rfipulatod in crlficetly Polluted Arers (c"A) / se'yercly poltuted

r AddlfiondcondltlonsunderAlrAct:

a) Unit shall adhgre lo.strilgem air polluhts sandards i.e. 80 % of existing flue gas and ptocess
emission stadards in the CpA.

b) Unit shall tmy," !" l@qry air pollutants standards i.e .g}Yoof existing flue gas and process
emission standards in theSpA.

c) Following airpollution contnol measures shf,ll be Foyided for the flrrc gas errissim sources
Hedsrs etc.

d) Unit strall provide d least
the process gas emisrion.

two stsge scrubbing systcm of apptopriate mcdia forthe contnol of

e) Unit shall instdl and commissio,n Cmtinuous Emission Monitoring Systm- CEMS (as per
CPCB guidelines fm relwant parameters) wtrich shall be connected witfr CpCgfCpCg sffver
(In case of lrge andrnedium red catego,ry

D All common farititie. stull install Cdl,f5 (as per CPCB guidclines for televant prameters)
whie.h shall be courected with GBCB/CFCB s€wtr to the Stacks provided;.wittr Common
Mtthiple Effest Evapcator (CMEE), Courmon Spray Dryer, Cmmon incinerator etc.

g) The unit shsl adhere to Scstor qpeoific guid€lincs/ SOP publishcd by GPCE I C"CB from
time to time for effpctive fugitive emission conhol. (like guidetines for: Stmecrushing units,
!:oal handling uits, speirt solvent hrndling urd management, spent acld managememt,
Deco,ntaminntion of &ums, containers ctc.)

h) Unit shall uke adeqrute measures to contsol odour nuisance fionr the induetrial activities
wtich may include measures like- use ofmasking agentwith atomizen system.(water orrtain),
closed / automatic material hmdling syst€,m, containmeirt of the oaour vutnqatte areas ctc.l) Unit shall not use Pet-pokg finnace oil, LSHS as a fircI.j) Unit shall adopt sectoral Best Available Teohnotory-BAT(Like Use of hductiom Fumacg
Electric Arc Furnace instead ofCupola firnace in foudry industry, Curstio Recovery Systcm
in Cofron Textile units erc.)

k) Unit shall provide grpen bGlt of ff/o of the plot area" using conoept of the sociil forestry and
developrncnt of green belt oueidepojcctpremises in adjacmt areas.

l) Unit shall pnovide Wall to Wall carpeting in vehicle movernent arcas within prenrises to avoid
dusting.

AddltlonFl condldons under tte Wrter AGh

a) Unit shall only use heated efrluent for preparation of lime and ottrcr slurry ih ETP. No ficsh
water shall be utilizedin ETP.

GPCB

b) In the case, if the Industry is not a member of CETP and domestic wuste watcr generation is
more than l0 KLPD, industry shall install STP ofadequdc capacity and hcatSd scwage stull

APCM RGd/ lndutrlel unlts of CPA/ SPA
Steam generrdon crprctty

OtrTPII)
I!'pcof APTCM

Less than 1 Multi Clclone
Ito<3 Mutti Clclonc + Watq Squbbs
3to<6 filter +Wattr
>6 ESP+ Water Scrubbcr

a

Page 5 of5

be reusd / recycled to the maxirmrm extcnt

Clean Guiarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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o

o) In case of Large and Mediun Red Category industy, the unit shsll install system for
continuous molritodrg of effluent quality / qrretity ss pcr C?CI! guidclines fon rclevant
par"meters (like pH, Flow, Tenrpermre, TOC/COD, NIB-N etc.) :rnd shall be connected to
GPCB server. In oas€, ifthe industry is amember of CE[?, rmit slurll install flow metcr.

d) Ifthe water consumption of the unit is more than 50 KLPD, Unit slrall submit detailed water
hawesting plan (off site).

e) The unit shall explote Tcchno-Economic feesibility of 7*ro LiErid piscnarge (ZLD\ and if
' feasible, ZLD should be adopted.

Addldond condltlonr under tte Erzrrdoug Werte Mrtrlqemcnt ltttlcs:

a) Uuit shall strictly cany out hmdling; storage and disposol of fly-ash, slag, r€d-mu4 dsinldng
sludge etc. (High Volum+ Low Effect Wastes) as perprcvailing guidelines and its disposal

* designated locatiorrs ap,proved by the Boord.
b) Industry shall disporrc its hazardous wastes trrough copooessirrg prre-processing to the

extent possibte pnor its disposel to incin€ratiod ladfill as p€r prouisio,ns of Hazardous and
Other Wastes (Manatpnrent and Transbomdary Movemcmt) Rulcs, 2016. 

.

c) Industry shall strictly comply with all the measrcs specified in guidclines for spent solvent
managemen! spent aid managsment, and otlrcr guidclineddircctions publlslied from time to
time by GPCB md/o: CPCB, Gtc.

d) Unit shall carry out tansportation of hazmdous wastcs throqh GPli mounted vehicles only.

a Oter General Condldons:

a) Unit shall submit report of cmrpliance of the conditions of EC errcry ycar to the Board
pr€pared by third paty.

b) Unit shall enhance CER firod allocation to at least 1.5 times fte slabs given in the OM datcd
01.05.2018 for SPA :md 2 times for CPA in case of Environmental Clearance

Atl the other conditions ofthe oristing CCA orderno: AWII- lr&z0/- drte oflrsue: ll4llltlX)2.1
shall rernain rmchange,l

8. You are directed to cornply with these cmditions intrue spirit.

For end on bchelfof
Gulent ;Polluflon Control Boerd

- J .(i.it,**17.-
(J. B. Prnfe)

Unlthed Ahmedebrd Ergt

7
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) O7e-23232152

Ity R.P.A.|)

CONSOLIDATED CONSENT AND AUTHORIZATTON (CC & A)

CCA NO: AWH-128204 Appl Type: CCA-Renewal

NO: GPCB/ABD-CCA-NL-64(2\/LD-LLLL9| Date:

In exercise of the power conferred under Section-25 of the Water (Prevention and Control of
Pollution) Act - 1974, under Section - 21 of the Air (Prevention and Control of Pollution) Act -

1981 and Authorizalion under rule 6(2) of the Hazardous & Other Wastes (Management and

Transboundary Movement) Rules-2016, framed under the Environment (Proteclion) Act-l986.

And whereas Board has received consolidated application dated 2310612023

and inward No. 281098 for the Consolidated Consent and Authorization (CC &, A) of this Board

under the provisions / rules of the aforesaid Acts, Consolidated Consent & Authorization is

hereby granted as under.

CONSOLIDATED CONSENT AND AUTHORIZATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

To,

I\{/s. Devi Synthetics,

Plot No: 306, B/h Mahalaxmi Fabrics,

Isanpur Narol Road, Narol,
Dist: Ahmedabad PIN: 382405

1. Consent Order No.: AWII-128204 date of issue 0410812023.

2.The consent under Water Act-1974, Air Act-1981 & Authorization undcr Environment (Protection)

Act, 1986 shall be valid up to 3110312028 to operale industrial plant formanufacturing of the

[ollowing products.

SPECIFIC CONDITION:

l. Industry shall comply with the Solid Waste Management Rules-2016.

2. Industry shall obtain NOC from CGWA as per order of I'lon. National Green Tribunal for the

withdrawal of ground water.

3. Unit shall strictly obey/comply the orders by Hon'ble I-Iigh Court of Gujarat in WPPIL 98 of
2021from time to time.

4. Unit shall not carry out any kind of production activity covered under EIA - Notification -
2006 without obtaining prior EC from competent authority.

5. Unit shall not install any new plant machinery, ETP Plant, flue gas stack and process stacks in the

premises without obtaining prior CTE from the Board.

GPCB ID: lll19, Inward ID: 281098

of Clothes r 00000.000 Meter

Website : https:/igpcb.gujarat.gov.in
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3.

3.1

3.4

3.2

J.J

CONDITION UND[]I( TIII,I WATER ACT:
The quantity of total wiltcr consumption shall not exceed 110.00 KLlDay as per below break

up as mentioned in I'olm D submitted for consent application under the Water Act- 1914.

a) Industrial: I 04.0I KL/Day
b) Domcstic: 6.0r) t-LlDay

Source of watcr : lJorcwr'll

The quantity ol'to1al rvar,tc watcr generation shall not exceed 22.00 l.l,lDay as per belowbreakup
as mentioned in lbnn [) subrnilted ['or consent application under the Weter lvct- 7974.

a) Industrial: 17.00 KI-rDay
b) Domeslic: -5.00 i.l.iDay

Industrial effl uent manap ement:

a) Mode of disposal of treated industrial effluent: w/w to he gcnerated shall be treated in ETP

comprising ol'primary & secondary treatment units. Treate d w/w shall be sent to CETP ol'

M/s. N'IIEM, Narol.
b) Description [<rr trcated industrial effluent disposal: IJnit shall treat generated waste w'ater

into in-housc E'lP and discharged into CETP after achicving inlet norms.
c) The quality ol irdustrial effluent shall conform to the followinl; standards (as per GPCBnorms,

whichever is app licable).

L

I

?,

.l

5

6

1

tt

9

6.5 to 8.5

40 deg C

100

300 mg,4-

10 mg/L

I mglL

2mglL

50mg/L

2mglL

l0 500 mgil

ll COD 1200 m{L
12 Fixed Dissolved Solids 2100 mglL

Chlorides 600 mg/L

3.5 Domestic sewagc managlment:

a) Mode of disposal of treated domestic sewage: Soak Pit
b) Description lirr lreated domestic sewage disposal: Soak Pit.

3.6 Industry shall providc flow meter at inlet and outlet of effluent collection tank/E1'P to
measure the quantitv o 

- cfflucnl discharged to CIITP for further t'eatment and records thereof
shall be maintaincd.

3.1 Unit shall maintain daily logbook of water consumption, waste water generation and waste

water conveyed to CF.'fl'.
3.8 Unit shall make fixed arrangement for discharge of the effluen from their Final collection

tanks to the CIITP. Unit shall not keep any by-pass line or system or loose or flexible pipe line
or illegal/ghost conncct io r for discharge of the effluent.

3.9 Industrial effluent after conforming to CETP inlet norms for M/s. Narol Textile
Infrastructure & Enviro Management (NTIEM) as above shall be discharged to NTIEM CETP for
further treatmcnt and dir;posal. In no case effluent shall be dischargeC in to Environment by any
means.

Ir,

pH

Temperature

Colour (Pt.Co.Scalc) in units

Suspended Solids

Oil and Grease

Phenolic Compounds

Ammonical nitrogen

'l'otal Chromium

Sulphides

BOD (5 days at 20 )
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 079-23232152

3.10 The applicant shall provide adequate capacity effluent treatment plant which shall beoperated

efficiently so that effluent from the existing industrial unit shall conform to the CETP inlet

norms mentioned above, however the final discharge of treated effluent from CETP shall adhere

to the standards prescribed by the Board for CETP of IWs. Narol Textile Infrastructure & Enviro

Management (NTIEM), Narol.

3.11 Incase of failure of CETP, applicant shall have to treat the trade effluent of their unitfullyso
. as to achieve the quality of the treated effluent from their industrial premises as per the GPCB

norms mentioned below and shall be discharged into mega pipeline.

4. CONDITIONS T]I\DER THE AIR ACT:

4.1 Unit shall use fuel as specified in this consent and the flue gas emission through stack shall

conform to the following standards:

6.5 TO 8.5pH

400 cTemparature

Colour (Pt.Co.scale) 100 units

Suspended Solids 100 mgll.

Oil and Grease 10 mg/L

2100 mglLFixed Dissolved Solids

Phenolic Compounds I mglL

Sulphides 2 .0 mglL

50 mg/LAmmonical Nitrogen
2mg/LTotal Chromium

0.1mg/LHexavelent Chromium

30 mg/LBOD (5 days at 200C)

250 mglLCOD

0.2mglLCyanides

2mg/LFlourides

600 mg/LChlorides

1000 mg/LSulphate

Insecticides,/Pesticides Absent

100 mg/LTotal Kjeldahl Nitrogen

0.01mg/LMercury
0.1mg/LLead

I mg/LCadmium

3 mflLCopper

3 mg/LNickel
5 mg/LZinc
0.2mgll-Arsenic

0.05 mg/LSelenium

2 mg/LBoron

Bio-Assay Test 907o survival of fish after 96 hours in
100% effluent

GpcB rD:llrle, rnward ,rgrlrr"rPn 
Guiarat Green Gujarat
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1.5 TPFI - Common
Stack - Existing

1500 t'- Common
Stack -'Existing

Cyclone, Bag

Filter. W,rter

Scrubb,:r

Cyclone, Bag

Filter, W,rter

Scrubb,:r

4.2 There shall be no proless gas emission from the manufactlring process and any other
ancillary industrial opera:ion through various stacks/ vent of reacto,'s, process, vessel from plant
premises.

4.3 The concentration of the following parameters in the ambient air within the premises of the

unit shall not exceed the limits specified hereunder.

Particulate Matter (PM It) )

Particulate Matter (PM2,5 )

Sulphur Dioxide (S02)

Nitrogen Dioxide (NO2)

a. Annual arithmetic me;ln of minimum 104 measurements in a year at a particular site
taken twice a week 24 hourly at uniform intervals.

b. 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied
with 9870 of the time in a year. 2o/" of the time, they may excr)ed the limits but not on two
consecutive days of monitoring.

4.4 The applicant shall provide portholes, ladder, platform etc. at chirnney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of,Board's staff. The chimney(s)
vents attached to various sources of emission shall be designed by nunbers such as S-1, S-2, etc. and
these shall be painted/ displayed to facilitate identification.

4.5 The industry shall take adequate measures for control of noise levels lrom its own sources within the
premises so as to maintain ambient air quality standards in respect of noise to less than 75dB (A)
during day time and 70 dB (A) during night time. Daytime is reckonr:d in between 6a.m. andl0 p.m.
and nighttime is reckoned between l0 p.m. and 6 a.m.

4.6 The applicant shall provrde proper ventilation and exhaust facilitir:s so as to maintain healthy
working atmosphere with'n the factory premises.

5. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS
WASTES Form-2 (Seer rule 6(2))

5.1 Number of authorization: AWH-128204 date of issue 04i0812023, Valid upto 3ll03l2O2B

5.2 M/s. Devi Synthetics is ttereby granted an authorization to operate "acilityfor following hazardous
wastes on the premises situated at Plot No: 306, B/h Mahalaxmi Fab-ics, Isanpur Narol Road, Narol,
Dist:Ahmedabad.

s-l 2005

Boiler
Agro
Waste/

Briquettes
2 TPD

34

s-2 2006
Fuel Heater

(Thermic)

Agro
Waste/

Briquettes
0.4 TPD

34

PM-150 mgAllm3,

so2-r00 PPM,

NOX-50 PPM

GPCB ID: 11119, lnward lD:281098

ffP
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) O7s-23232152

ETP Sludge: 12

MTA
I Chemical sludge from waste

water treatment

I 35.3 3.00 Generation, Collection,

Storage, Transportation,

Disposal at authorized TSDF

site having valid CCA

Collection, Storage, Disposal

by reuse within plant

premise.

Discarded
Containers : 240
nos./year,
Bag/ Liners
600 nos./year

2 Empty barrels/ containers/

liners contaminated with
hazardous chemicals/ wastes

I 3 3.1 9.00

Collection, Storage and

Disposal by reuse within
plant premise.

3 Used or Spent Oil I 5.1 0.01

Textile Chemical
Residue : 3

MTA

I 24.1 0.50 Collection, Storage,

Transportation, Disposal at

authorized TSDF site having

valid CCA.

4 Chemical Residues

5.3 The authorization is granted to operate a facility for collection, storage, transportation and ultimate

disposal of Hazardous wastes as above.

5.4 The authorization is subjectto the conditions stated below and such other conditions as may be

specified in the rules from time to time under the Environment (Protection) Act-1986.

5.5 The authorization shall be in force for a period up to validity mentioned in this order.

5.6 Any unauthorized change in personnel, equipment or working conditions as mentioned in the

authorization order by the persons authorized shall constitute a breach of this authorization.

5.7 An application for the renewal of an authorization shall be made as laid down in rule 6.

5.8 Industry shall have to manage waste oil; discarded containers etc as per the Rules 2016 and shall

apply for Authorization/submit details for all the applicable waste as per the Rules 2016 within 15

days.

5.9 The person Authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and

other wastes except what is permitted through this authorization.

5.10 The person authorized shall implement Emergency Response Procedure (ERP) for which this

authorization is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular

interval of time.

5.11 The person authorized shall comply with the provisions outlined in the Central Pollution Control

Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and

Disposal of Hazardous Waste and Penalty"

5.12 Unit shall comply any other conditions as per the Guidelines issued by the Ministry of Environment,

Forest and Climate Change or Central Pollution Control Board from time to time.

,Crir.rfn 
Guiarat Green Gujarat .-d*f

GPCB ID: 11119, Inward ID:
Website : https://gpcb.gujarat.gov.in
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5.13 Records of waste generntion, its management and annual return shall be submitted in Gujarat
Pollution Control Board jn Form-4 by 30th day of June of every year for the preceding period April
to March.

5.14 The waste generator shall be totally responsible for collection, storirge, transportation and ultimate
disposal of the waste gent:rated.

5.15 Empty drums and containers of toxic and hazardous material shall re treated as per the guidelines
published for "Managelrlrlht & Handling of discarded containers". Record of the same shall be

maintained and forwarde<lto Gujarat Pollution Control Board regularJy.

5.16 Unit shall take all concrete measures to show tangible resuhs in waste generation, waste

reduction/avoidance, reuse and recycle. Action taken in this regarrl shall be submitted within 03

months and also along with Form - 4.

5.17 Industry shall have to display the relevant information with regard to hazardous waste as indicated in
the Hon. Supreme Courl'ri order in W.P. No: 657 dated 14th October 1]003.

5.18 The occupiers of facilities shall not store the hazardous and other wirstes for a period not exceeding
ninety days. Prior permiss;ion of the Board shall be obtained for extenr;ion of the storage period.

5.19 The occupier shall maintain the records of generation, sale, storage, transport, recycling, co
processing and disposal oFhazardous waste and make available durinll the inspection.

5.20 The transportation of the razardous waste shall be carried out in GPli mounted dedicated vehicles.

6. GENERAL CONDITIONS:

6.1 Any change in personnel. equipment or working conditions as menti,rned in the consents order/form
should immediately be int imated to this Board.

6.2 In case of any accident, details of the same shall be submitted in lrorm - 11 to Gujarat Pollution
Control Board.

6.3 Whenever due to accidenl or other unforeseen act or ever, such emiss ions occur or is apprehended to
occur in excess of stan<lards laid down such information shall b,: forthwith reported to Board,
concerned Police Station Office of Directorate of Health Service, Department of Explosives,
Inspectorate ofFactories and local body.

6.4 As per "Public Liability Itrsurance Act - 91" company shall get insurance policy, if applicable.

6.5 In case of failure of pollution control equipments, the production process connected to it shall be

stopped. Remedial actior/measures shall be implemented immediately to bring entire situation
normal.

6.6 The environmental manallement unit/cell shall be setup to ensure im:lementation and monitoring of
environmental safeguards and other condition stipulated by statutory authorities. The
environmental manageme:nt cell/unit shall directly report to the chief executive of the
organization and shall wc,rk as a focal point for internalizing environmental issues. These cells/units
also coordinate the exercise of environmental audit and preparation of environmental statements.

6.7 The environmental audit (if applicable) shall be carried out yearly. The environmental statements
pertaining to the previous year shall be submitted to this Board latest try 3Oth September every year.

6.8 Unit shall abide to directLons, guidelines, circulars issued by Hon'ble NGT, Hon'ble Court, MoEF,
CPCB and GPCB.

6.9 In case of change of ownership/management the name and address of the new owners/ partners/
directors/proprietor shall immediately be intimated to the board.

GPCB ID: 11119, Inward ID: 281098
ds5{
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Ou
tw
ar
d 
No
:7
50
30
9,
08
/0
8/
20
23

35



GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR . 382010,

(T) 079-23232152

6.10 Industry shall have to display on-line data outside the main factory gate with regard to quantity and

nature of hazardous chemicals being handled in the plant, including wastewater and air emissions

and solid hazardous wastes generated within the factory premises.

6.11 Disposal system for storm water shall be provided separately. In no circumstances storm water

shall be mixed with the industrial effluent.

6.12 In case, at any point of time, it is found that the industry has submitted any false or misleading

information or data or document which is material to take decision on the application, The Board

reserves the right to review and/or revoke the consent/authorization.

6.13 The Board reseryes the right to review and/or revoke the consent and/or make variations in the

conditions, which the Board deems, fit in accordance with Section 27 of the Act.

6.14 The industry shall strictly abide to the assurance/undertaking submitted during processing of the

application.

6.15 The Board may revoke or suspend the consent if implementation of any of the above conditions is not

found satisfactory.

For and on behalfof
GUJARAT POLLUTION CONTROL BOARI)

\.0.1-\*_
(Jignasha B Pandya)

Unit Head, Ahmedabad (East)

GpcB rD: rre, rnward rr,gl$f,n Gujarat Green Gujarat
' - *' --Wdbsite 
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

10

3

1

2

5

6

7

8

11

PLOT NO: 306,
-, B/H MAHALAXMI FABRICS,ISANPUR - NAROL ROAD,NAROL,
AHMEDABAD - 382405
DIST : Ahmedabad-Vatva,  TAL : Ahmedabad-Vatva,  SIDC : Narol

Industry Details

Email :

Telephone :

devisynthetic@yahoo.com

-

Type / Scale / Sector / Status : RED / SMALL / Yarn / Textile processing involving any effluent/emission generating 
processes including bleaching, dyeing, printing and colouring  / In Operation

 Inspection Dt & Time : 27/10/2024 12:00 /   Hazd

Water Consumption in Kilo Lts Per Day 1010.000

Consumer No.(Electric Meter):
 Disposal Mode of Industrial / Domestic :

 Status of water consent Under the Water Act,1974:

Effluent Treatement plant (ETP) : Units, if provided and status :

824633 ( Others/Higher Authority )Inspection Id :

12 Whether Industry is a member of CETP ?

13

 Discharge Pt / Final  Receiving Body (Ultimate):9
Common E.T.P / Soak Pit
Into CETP through pipeline of NTIEM / Into CETP through 
pipeline of NTIEM

Ind : Dom : 10.000
640.000Ind : Dom : 9.000 Waste Water generation / Discharge (klpd) :

AWH-132561-31/03/2028  Last Inward:319687-13/09/2024[PRO]

Narol Textile Infrastructure & Enviro Management, Ahmedabad
(EAST)

 TSDF Name : Eco Care Infrastructures Pvt Ltd [48212]

 Person Contacted : Bahadurbhai Bhadoriya, 
supervisor

4

17

Devi Synthetics

Ro Name : Ahmedabad (East)

Last 3 Legal Action :

Source of Water Supply: Borewell

 Commissioned Dt :  
   

 Production Start Dt : 
    

20/04/1987 01/04/1987

Borewells: 1
Tubewells: 0

Boilers=2 , DG Sets=0 , Flue Gas =4, Process =0 , ETP Cap = 1440 , Capacity of All = NA

 Env Audit Detail : Sch : 2 , Not Applicable . , Year : 2011 , On Dt : 07/05/2012

Applicability of CRZ Rules : No

Outward No: 43767-05/11/2024

14

15
16

Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
27/10/2024 DIR 28/10/2024 31A,IMM, 824633 DIR OTH 825634
16/03/2020 REV 18/04/2020 3MT, 562032 REV DIR 559069
03/03/2020 DIR 06/03/2020 33A,IMM, 560389 DIR OTH 556732

Lab Charges Pending : NIL Water Cess Charges Pending : NIL

Last Env. Form V : 2022-2023 Water Cess Return : 2016-2017 HW Monthly Return : 2024-99

Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month 
Production - 15562, ETP - 0, APCM - 0 Meter Reading  - 0, Kilo Litre  - 1050 Meter Reading  - 0, Kilo Litre  - 0

Monthly Patrak Data : Last Return : 202305 HAZD Waste Disposal : 0.000 (0 Trucks)

ETP Details : P-Collection Cum Equalization,P-Equalization Tank,Primary,S-Aeration Tank,S-Anaerobic Digestor,S-
Settling Tank,Secondary,Tertiary

APCM Details : Alkali Scrubber,E.S.P

Fuel Used : Agro Waste/Briquettes

Stack Attached to : *** Not Applicable,Boiler,Fuel Heater(Thermic)

1/7 ( Through XGN )05/11/2024
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

2/7 ( Through XGN )05/11/2024
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB-ID: ( 11119 )

Remarks :

-

Site  Observations  during  Inspection ,

General Observation
a  - Is the Industry in Operation ?? No.

a  - R.O File No ABD-NL-366 (2)

b  - Industry Operating without CCA No.

c  - Has Production exceeded (last 3 MTHs) than CCA-Qty No.

d  - Any products-NOT in CCA, manufactured-Last 3 
MTHs No.

e  - Foul Odour/Fugitive Emission/Bye Pass  in Premises ?? No.

f  - Industry Name CHANGED in recent times ?? No.

g  - Has Regn with CETP or TSDF expired ?? No.

h  - Seperate Energy Meter for  A.P.C.M ? No.

h  - Provision of any STAND-BY Pump ?? No.

GEM

18 - Where Authorization Under BMW Rules 2016 obtained ? 
Provide Authorization No. / Date No.

Haz Waste Related
a  - Haz waste Catg confirmitive with CCA Yes

b  - H.W generation exceeding CCA limits No.

c  - Collection, Storage, Treatmnt, Disposal Facility 
Adequate ?? Yes

d  - Reusing or Recycling of Haz Waste by Industry ? OF Others

e  - LogBook / XGN Manifests / Disposal Records TALLYING 
?? Partially

f  - Stock of Haz-Waste @ premises/Whether EXCESS ? @15 KL Spent acid

g  - Recycler/ Actual user  has valid Authorization under 
rules 6 or 9 of HOWR-2016? No.

h  -
Installed capacity of the plane based on machinery 
installed (Capacity of Machine,No. of Batch/Day,Annual 
Capacity)

---

i  - Technical capability and equipment complying with the 
SOP/Guideline? Yes

j  - Is unit complying the conditions gives in 
SOP/Guidelines? Yes

k  - Facility is adequate for the applied process Yes

l  - Passbook is maintained? No.

m  - Details of PLI, if applicable --

n  - Details of safety spects provieded by the facility Not Provided

o  - Seprate storage area for Haz. Waste for the utilization 
or generation from the process is provided? Yes

p  - Quantity of Hazardous waste procured as per CCA? No.

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

3/7 ( Through XGN )05/11/2024
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Inspection Crux:

Water Observation:

Air Observation:

Hazard Observation:

General Observation:
M/s. Devi Synthetics (11119) is visited in connection with the information received regarding serious health 
effects occurred to workers due to chemical reaction dated 27/10/2024 (10:00 AM) in the unit at morning hours. 
Detailed IR of the same is attached as doc. IR is also forwarded on dated 27.10.2024 through e-mail. 
[4747]-04/11/2024
~ RO Comments/Reply :As per IR observations..........-05/11/2024

Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

W.C Notings: 

I recommend : g. Recommend Strict Action

Point to point reason of recommendation for this action
IR already Mailed to HO and closure issued..

4/7 ( Through XGN )05/11/2024
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

7.�dU^�ઘટWhWj�Ĥણ�બsડ½Wp�W�D^ah�બU_�ȣk_hds�D^as.
1.�આપWh�એDમમhં�આશ^ે�10:00�AM ahƊ]p�spent Acid pump Ďh^h�HDPE Wj�storage tank મhં�ખh_j�D^તh�dમ]p�7-8�
_sDs�Whં�બpભhW�TahWj�ઘટWh�બWp_�છp.�જ�ӔગpWhં�Dh^ણs��7ƛ]�iaગતs�તTh�spent Acid Whં�management, storage & 

utilization ӔગpWj�dંȶlણ½�મh�eતj�dમ]બંV�^�તp�આપaj.
2.�dU^�ઘટWhWj�affect T]p_�_sDsWp�L.G. Hospital ખdpડahમhં�આap_�છp�ȐWj�dંȶlણ½�iaગતs�તpBWj�treatment 

complete Th]�Ɨ]h�ɅkVj�dમ]બƚV�જમh�D^haaj.
3.�dU^�ઘટWhWhં�બWha�dંUભ½મhં�D^hap_�Government agency Ws�dંપD½�તTh�તpB�Ďh^h�_jVp_�પગ_hWj�મh�eતj�
તpમજ�આપWh�Ďh^h�_jVp_�પગ_h�/�compliance Wj�details આપaj.
5.�ભiaƧ]મhં�dU^�ઘટWh�W�બWp�તp�Ӕગp�પગ_h�_pah�તTh�Spent Acid Wj�utilization Wj�SOP તTh�MRF Whં�
compliance ^જk�D^ahં.
4. Spent acid Ws�Rule – 9 Wj�મંજl^��iaWh�utilization D^ahમhં�આap�છp�Ȑ�Ӕગp�ȣk_hds�D^as.
6. Spent Acid D]hTj�મંગhaahમhં�આap�છp�તTh�તpWj�qty ӔગpWj�iaગતs�manifest d�eત�છpƣ_h�૩�મhdWj�આપaj.
9. Storage tank તTh�તpમhંTj�transfer dમ]p�generate Tતh�fumes મhટે�scrubber Wj�feasibility ચDhdaj�તTh�બsડ½Wp�
Ĥણ�D^aj.
8. Spent Acid નkં�transfer mechanism મhટે�end point પ^�flexible pipelineTj�D^ahમhં�આap�છp�Ȑ�મhટે�fixed line 

_ગhaaj.

Compliance Observed in this Inspections.
Instructions in Previous Visits and Reply Insp Det Instruction Status

1.�છpƣ_h�૦૩�મhdWh�;ƗપhUWWh��Dhચh�મh_Wh�aપ^hશ��પhણj�aપ^hશWh��ગંUh�પhણj�
iWDh_Wh��બળતણ�aપ^hશWh�7Wp�Hazardous Waste ƨટsD/iWDh_�Wh�ડેટh�^જk�
D^ah.

819183(17/09/24) ---

2.�એDમWp�મળp_�CC&A Wj�શ^તsનkં�ȧkƨતપણp�પh_W�D^ɂkં. 819183(17/09/24) ---

5/7 ( Through XGN )05/11/2024
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

 Inspection Team :

B  Process Stacks

C Flue gases Stacks
Sr Stack attached to Mts Remark SMF  APCM Fuel  Consp-Unit Insp Remk
1 *** Not Applicable 0 N.A N.A Not Used/N.A
2 *** Not Applicable 0 N.A N.A Not Used/N.A
3 Boiler 34 8.0 TPH common 

Stack
YES ASC,ESP Agro 

Waste/Briquette
s

45 TPD not in operation

4 Fuel Heater
(Thermic)

34 2500 U Common Stack YES ASC,ESP Agro 
Waste/Briquette
s

45 TPD not in operation

Details about Hazardous Waste Management :

Sample Details

Sr Act Ph/Temp/Air Sampled Time Type Sampling Point Col-Cond 
1 H-18 @2-3 on ph strip  / 1210-1210 REP  from tanker of spent acid within unit premises (gj 27x 

5811) ~ 
Spent Acid 

D

A

MR. BRIJESH JITENDRAKUMAR CHAUHAN

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (11119)

Sr Source of Hazardous Waste Catg Qty/Year HW Disposal Management
1 Spent acid I  -26.3 1200.000-M.T COL,REC,STO,DST
2  Chemical Residues I  -24.1 3.000-M.T COL,DSS,STO,TRA
3 Chemical    sludge    from    waste    water treatment I  -35.3 12.000-M.T COL,DSS,DEC,STO,TRA
4 Empty barrels/containers/liners contaminated  with  hazardous  

chemicals /wastes
I  -33.1 22.500-M.T COL,DCO,REU,STO,TRA

5 Used or Spent Oil I  -5.1 0.100-M.T COL,DSS,REU,TRA

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 Printing of clothes 100000.000 200000.000 - M.T 100000.000

Products :E

Sr Raw Material Name Capacity - Unit / Month
1 acetic acid 0.000 - M.T
2 binders 0.000 - M.T
3 bleach liquire 0.000 - M.T
4 caustic 0.000 - M.T
5 disperse dyes & pigment dye 0.000 - M.T
6 printing gum 0.000 - M.T
7 soda ash 0.000 - M.T
8 textile auxiliaries and binder and finishing auxiliaries 0.000 - M.T

Raw material :F

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 1020.000 WWG : 649.000 Water Source     Remark
1 Boiler Feed 60.000 7.000 Borewell
2 Domestic Purpose 10.000 9.000 Borewell
3 Mnfg Process 300.000 48.000 Borewell
4 Wash  Water 650.000 585.000 Borewell

Water Consumption & Generation Break upG

Solid WasteH

I hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

6/7 ( Through XGN )05/11/2024
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PCB Id: 11119
( Inspection Report ) - Air,Water,Hazardous

Gujarat Pollution Control Board

 (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Signature By(MR. BRIJESH JITENDRAKUMAR CHAUHAN)

7/7 ( Through XGN )05/11/2024
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Gujarat Pollution Control Board

Central Laboratory

Paryavaran Bhavan

Sector-10A

Gandhinagar-382010

Tele:23222756

Sample ID:459625 - Analysis Completion 28/10/2024

Yarn / Textile processing involving any effluent/emission generating 

processes including bleaching, dyeing, printing and colouring / LAB Inward : 

ANALYSIS  REPORT  FOR   Hazardous

WATSE TYPE : LIQ

: REP-Representative/Grab , (Insp Type : OTH-Others/Higher Authority)

: MR. BRIJESH JITENDRAKUMAR CHAU 

: 27-Oct-2024, (1210 to 1210) 

: 28/10/2024  11:22:57 & 28/10/2024

:  From tanker of Spent Acid within unit premises (GJ 27X 5811) ~

: Liquid

: in ETP for neutralisation purpose

: Spent Acid

:       & Color & Appearance : Greenish

: @2-3 on pH strip           & Carboys  Marks : Barcode           

3. Nature of Sample

4. Sample Collected By 

5. Date & Time of Collection & Receipt

6. Date of Start & Completion of Analysis

7. Sampling Point

8. Physical State

9. Disposal Mode

10. Waste Category

11. Temperature on Collection

12. Hazardous Sampled (SPM-M3)

Range of TestingTest MethodSr ResultUnitParameter

5-500 Co.Pt. Unit.IS:3025 (Part-4)-1983 (Pt-Co.Method)Pt Co.Sc.Colour * 1 870

1 – 14 4500 B APHA Std.Methods 22nd edi.-2012UnitpH 2 <1.0

. 0.5 - 5000 mg/l.1).Titrimetric method  2).Nesslerization method.  (4500 NH3 B & C APHA Standard Methods 22nd edi.)gm/kgAmmonical Nitrogen 3 0.37

0.05-10 mg/lTitrimetric method. (4500 - CN? D APHA Standard Methods 22nd edi.)gm/kgCyanide 4 BDL

5.0- 50000 &APHA (23rd  Edition)- 5220 B Open Reflux Method-2012gm/kgChemical Oxygen Demand 5 6.1

--gm/kgTotal Organic Carbon * 6 2.16

0.1-300 mg/kg(3111 B APHA  21st edi)gm/kgCopper * 7 0.298

0.2-300 mg/kg(3111 B APHA  21st edi)gm/kgNickel * 8 0.0013

0.5-300 mg/kg(3111 B APHA  21st edi)gm/kgLead * 9 0.0006

0.05-200mg/l(3111 B APHA  21st edi)gm/kgZinc 10 0.0003

0.02-200 mg/kg(3111 B APHA  21st edi)gm/kgCadmium * 11 0.0002

0.2-300mg/l(3111 B APHA  21st edi)gm/kgTotal Chromium * 12 0.0003

0.01667-5.9998mg/kgAPHA 21st edi. -  3500 -Cr B :gm/kgHexavalent Chromium * 13 BDL

0.2-300mg/kg(3111 B APHA  21st edi)gm/kgIron * 14 0.0711

0.1-100%Titrametic Method%% OF ACID * 15 19.42

-(3111 B APHA  21st edi)PPBMERCURY * 16 BDL

--GM/KGPESTICIDES * 17 BDL

-(3111 B APHA  21st edi)GM/KGARSENIC * 18 BDL

1. Name &

2. Address of  the Unit 

:  Devi Synthetics - 11119

:  PLOT NO: 306,-,B/H MAHALAXMI FABRICS,ISANPUR - NAROL ROAD,NAROL

   AHMEDABAD - 382405 , Taluka : Ahmedabad-Vatva, District : Ahmedabad-Vatva, GIDC : Narol

Dr. S. N. Agravat

Laboratory Remarks : Approved. By:682-aee_682 Dt.: 28/10/2024

n i c

Field Observation : for urgent analysis.

28/10/2024 18:53:12ACF19301-4625-4BFA-8C68-BE1428C1B8CF
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 07e-23232152

I)lRI,lCl'l0N UNDI,lt{ SECT'ION 3 I(A) OI,.'HII,l AIIr (PRI,lVI,tNt'tON ANt) CON'r'ROr,
oF' I')OLLtJl'ION) ACl'-l981 IIII]IUiINA!"IEII REI.'URtUit)'[o AS't.IIE ,,Ailt AC.t."l
AS AMIINDI,ID I,'ROM't'IMI,l TO'I'tME.

(l) WIIIiI{liAS yoLr arc havir-rg an industrial plant in thc rraurc of M/s. l)o,i Synthctics
locatcd l'lot No: 306, lilll Mahalaxmi F'abrics, Ishanpur-Narol l{oarl, Nar9l,
Ahmcdabad lor rrranufactr"rring of proccssing and lrrinting of Clothcs.

(2) ANI) WIlliltlrAs thc Gujarat I'ollution Control lJoarcl has grantcd you Corrsoliclarccl
Oonscrrl arrd Autl-tor.z.alion (CC & A) undcr thc provisions o1' thc I,)rvirgplrcptll
Actsiltulcs by its Corrscnt Ordcr No AWII-132561 tlatcd -(1210312024 u,lricl'r is valicl trp
lo 3ll03l202tl lirr thc tnatrltlacturc ol abovc saicl product sub.jccr to tlrc contlitigrrs
rncltt iorrcd tlrcrci rr.

(:l) ANI) WIII'll{llAS your industry was visitcd on27ll0l2024 unclcr.scction 24 ol"l'hc Air
(l)rcvclrliot-t ancl Ctlntrol o[ [)ollution) Actlgtll by authorizccl olllccrs ol- lhc I]oarcl.
durirrg said visit it was obscrvccl that:

l. 'l'oxic lunrcsivapors gcncratcd Iiom chcmical rcactiorr during nranul'irctr-rr.ip.r1
proccss in blcaching arca with thc vapors gcncratcd lrom spcnt acicl.

2. Chcnlical rcactiou has rcsultcd into aoutc rcspiratory cfl-cct arrcl asphyxia t<l lllc
workcrs.

3. It is obscrvcd that PI'lls wcrc not providcd dr-rrirrg lrandling ol'toxic chcmicals.
4. 9-i0 nrls. ol'workcrs wcrc working irr thc blcaching dcpartrncnt and ncar to Ir'l l,

arca"l'hcsc rvorkcrs bccanrc laintcd suddcnly arrcl thcy wcrc irnrrccliatcly shiliccl ro
thc Ilospital, fbr lLrrlhcr trcatrrclll. It has bccn rcportc<J that two workcrs Iravc lgsl
thcir livcs, whilc scvcn othcrs arc ourrcntly urclcr trcatr,cnt.

nNl) wl Illl{linS considcring abovc, tlf ficials of thc Il<larcl issriccl "writtcrr rcr.rrarks" onsitc irt
1hc tinlc ol-inspcctiort. C<lnsidcring thc scvcrity of acciclcrrt. lhtality <1102 pcrsorrs arrrl alirr.csaicl
obscrvatiotrs during lirc irrspcction <tr'r2JllOl2024, prima lhcic it is cviclcrrt that vou havc lhilccl
to tal<c llcccssary prccautiolrs and actions to prcvoltt such acciclcnt r,vhich has rcstrltcil int<r
occltrrcncc ol snch acciclcnt.

tJNI)lrR'i'illi CIRCt,TMS'lANCliS, I..1. li. Panrlya, LJnit tlcad, z\hnrctlaSirr! t.lus(
of'thc (iLriarat I)ollutitrr Cotttrol Iloarcl issLrc thc clircctiolt r-rndcr soction 3l(A) ol''l lrc Air
(I)rcvcntiorr ar-rd (lolrlrol c,l-I)ollulion) Act-I9ltI as uirdcr:

l) 'l'o prohitrit -vott lionr thc abovc said manulhcturirrg activity, rvith thc irrrnrcrlirr{c
cl'l'ect.

2) 'l'o closc thc oltcrati<n of your irrdustrial plant on thc abovc rncntioncd prcr:risr:s.
3) 'l'o prohitiit an1'kind ol- Inanulacturirrg activitics thror:gh (iaprivc l)ou,t:i.i,liyrt

and/or I). (i. Scts.
4) 'l'o dircct thc c:o'ccrncd aLrthority to stop sLrpply.l-clcctricily (cxccpt silrglc: phitsc)

ancl watcr vvith thc irnmctl tc cl'l'cct.
(Jnit shall sr,tbrttit contpliatrcc of'abovc obscrvatiorrs u,itlr cloculncrrtar.,r,cviclcrrcqs.
'l'o dircct sr-rbrlission ol-Its.0.75 lakh/- bank gLrirranl.cc with rcvocatiorr apl.licatit,rr

l)agc I ol'2

_i)

(r)

Website : https://gpcb. gujarat. gov. in

Clean Gujarat Green Gujarat

-
Ou
tw
ar
d 
No
:8
25
63
4,
28
/1
0/
20
24

Annexure-351



1) tJnit shall bc liablc to pay inlcrirn l'lnvironrncntal I)arnagc Compcnsation l.o thc

lluarcl ol'lls. 25 Ialihs as pcr prcvailirrg l')l)C policy tl"rror-rgh X(]N.

ll- thc abovc clircctiorrs al'c nol complicd. yoLl arc liablc lbr proscclrtion uuclcr scctitln
37(2) ol"l'hc Air (l)rcvcrrtiorr and ControI of I'ollulion) Act-l9tll which proviclcs puuishrncnt
r,vith irnpris<)unrcnl lilr ar tcnn uo1 lcss than onc ycar and six rnonths and may cxtcnd to six
ycars aucl rvith (inc.

Il'yur,r arc ag-uricvccl by albrcsaid dircction, yoLl may filc an appcal undcr scctiorr 3l ol'

rltc Air (l)rcvcrrtion ancl (lontrol ol'I'ollr.rtion) Actl9tllbclbrc Appcllatc Ar-rthority (lrolcsts &
Irr.rvilonrncnt l)cparturcnl, (]ovcntrncnl o1' Gr"rjarat) within thirfy days from thc clatc ol'this
ordcr.

'l'his orclcr is issucd alicr approval ol'cotnpctcnt authorily.
l'or antl ou behall'ol'

Ou.iarat I'ollution Control lloard

-,.1. 
/"-J11

(,1. Il. l'antlyuf
lJuit Ilcad, Ahmctlabatl liast

N ( ) : (i l'C lt/A li l)/OOz\/N l,-(r4(2)/ lD:. I I I 19 I
lssuctl to:
IVI/s. l)cvi Synthclics,
l'klt no. J0(r, It/ll Mahalaxmi Fabrics,
lsanpur, Narol lload, Narol,
z\h nrcda ltatl- 3tt2405.

l)atc: I 12024

col,Y'l'o:-
l. 'l'hc Olrairrnan,

'l'orrcnt powor l,imitctl,
Lal l)arwa.ia,
Ahmcdabarl - 3tt0001. With a rcqucsl to disconncct tho sLrpply ol'lilcctricity with 1hc

immctliatc o l'l'ccl olthc induslria[ plant o[M/s. t)cvi Synthctics locatcd I'lot No:306, It/ll
Mahalaxnri F'abrics, lshanpur-Narol lloatl, Narol, Ahmctlabad aud irltirnatc to ns

accordingly.
2. 'l'hc Managcr,

'l'orrcnt power l,imitcd,
Naranpura,
z\hmctla5atl - 3tt0 013. With a rcquost to clisconncct thc sr,rpply of lilcctricity with thc

irnmcdiatc cl'l'cct ol'thc inclLrstrial plantof Mis. l)cvi Synthctics locatcd l'lot No:306, l]/ll
Mahalaxmi Fabrics, Ishanpur-Narol lloarl, Narol, Ahmcdabad and intirnatc to Lls

accordingly.

:1. l{cgiorral Otllccr.
Ahmcdabad (1.)ast)....Yor-r arc rcqucstcd for monitoriug olthc unit & scnd compliancc.

l'or zrnd on bchall'ol'
Gujarat l'}ollution Control lloard

-d rl
(.r.8.

[Jnit Ilcad, Ahmctlabad liast

l)agc 2 ol'2Ou
tw
ar
d 
No
:8
25
63
4,
28
/1
0/
20
24

52


